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INDIAN PENAL CODE
(AMENDMENT) BILL

(Insertion of new Section 53A)

Shi K. C. Bodhia (Sagar): I beg to
move for leave to introduce a Bill
further to amend the Indian Penal
Code, 1860.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro-
duce a Bill further to amend the
Indian Penal Code, 1860."

The motion was adopted.

Shri K. C. Sodhia: I introduce the
Bill.

PROHIBITIOl. OF MANUFACTURE
AND SALE OF VANASPATI BILL—
Contd.

Mr. Deputy-Speaker: The House will
now resume further discussion of the
Prohibition of Manufacture and Sale
of Vanaspati Bill, the motion for con-
gideration of which was moved by
Shri Jhulan Sinha on the 17th Septem-
ber, 1954.

The mover and Kumari Annie
Mascarene have already spoken and
concluded their speeches. Pandit
Thakur Das Bhargava had not con-
cluded his speech, when the House
adjourned for the day.

Pandit Thakur Das Bhargava may
now continue his speech.

Pandit D. N. Tiwary (Saran South):
I want to make one suggestion. We
have got very little time. The Bill has
not got unlimited time. Pandit Thakur
Das Bhargava has already taken
45 minutes. There should be a time
limit for every speech. Moreover, this
is not the fim:t time that he is speak-
ing on this subject. In the beginning
nf his speech, he has said:

“f gz w & & @i W 9 Tty
w W W e Wy
He has got the capacity and power

to speak for days. But, there should
be a time limit. We are left out.
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Some Hon. Members: Let us deve-
lop that habit.

Mr. Deputy-§peaker: It is not neces-
sary to say that.

Pandit Thakur Das Bhargava (Gur-
gaon): It is no point of order at all.
i is a reflection on me.

Mr, Deputy-Speaker: There is no
rule. When the resolution was moved,
the House was not willing to accept it
It has been put off. Under the rules
as they stand, even God cannot prevent
the hon. Member from continuing.
Only if a motion for closure is moved,
it is open to the Speaker to consider
whether to accept it or not. If one
Member goes on speaking, I do not
think there is any rule which can pre-
vent him from speaking. It is left to
him and to the House.

Shri B. 8. Marthy {Eluru): Cannot
the Member himgelf stop?

Mr. Deputy-Speaker: The Member
may go out. None can prevent him.

Pandit D. N. Tiwary: 1 have only
made a suggestion, Sir.

Mr. DPeputy-Speaker: There is no
good in making a suggestion. I leave
it to the House. I have called upon
the hon. Member. Each hon. Mem-
ber has his points. He thinks that the
Bill is important. I cannot prevent
him from stating his case.

Shri Algu Rai Shastri (Azamgarh
Distt.—FEast cum Ballia Distt.—West):
The Bill is very important.

Shri V. P. Nayar {Chirayinkil):
Those who take vanaspati will stop in
15 minutes. He can speak for five
hours because he does not perhaps
take vanaspati and takes ghee instead!
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Shri Bogawat (Ahmednagar
South): I must thank you for giving.
me an opportunity to speak on this
subject. This Bill is in the interest.
of the whole country. We know that.
nowadays real ghee is very hardly
available and the only reason is that.
vanaspati oil or ghee is always added
to real ghee. If you go to the towns
or even the villages, you will find
that the persons dealing in ghee
always do this business of adulteration
and get more money. There is
adulteration throughout the country, 1
must say, and that is the reason why
people do not get any real ghee—I do
not say that they do not at all get,
but there are very few people whs
give or sell real ghee—and in 90 per
cent of the cases, the sellers adulterate
real ghee with vanaspati ghee. This
dishonesty is prevalent throughout
the country. In order to avoid this:
and in order that the people of our
country may get real ghee, it is quite
necessary that some action or steps:
must be taken. There is a suggestion.
since long, and I am very glad to say
that Pandit Thakurdasji is pressing
his point since long, but in spite of
attempts by several Members, it has
not yet been arranged to colour vanas-
pati ghee. The industrialists are the
persons who are after this vanaspati
ghee and they do not want that this-
ghee should be coloured; otherwise,
there should not be so much sale of
this as it is prevalent now. There is-
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a charge against the industrialists that
it is thé attempt of these people not
to allow any such attempt to give a
colour to vanaspati ghee. Otherwise
#his could have been dorre. Are there
o sciéntists in our country who ean
do this? That is a lame excuse and
1am very sorry o say that, although
# was profhised from time to time
-that vanaspati ghee would be celoured,
it is not yet done. There are so many
Mventions by ‘scientists and there are
imventions of sven - =atomic thesries
and today we have read in the papers
sofething about the discoveries in
Barrage of elouds. Can thers Be no
«<olouring of vanaspati ghee? There is
some mischief going on and the
persons dealing in this industry must
be playing that mischief. I weuld
Tequest the Government and the Food
Miinistry to be very alert in bringing
about the eolouring of this ghee. You
find that wherever you go, to a hotel,
-a station stall or a confectioner’s shop,
you never get any article except with
the adulteration of vanaspati ghee,
because it is very easy for them to do
‘g0 and they get more profit. Bince
they get more money, they do not pre-
pare the articles out of real ghee. It
is very difficult for the common people
-or the middle class people to get real
ghee, because real ghee ecannet be
-differentiated from this adulterated
ghee, that is, vanaspati ghee asdded to
real ghee. It is a curse that the people
in our eountry are not able to get pure
ghee, and it i incumbent on the part
«of Government to see that the demand
of the people of our country is satis-
fied. Unless it is done, I do not think
there will be justice.

There is anether charge that venas-
pati ghee is prepared from groundnuts
and no more export of groundnuts-is
there for this reason, ramely, that the
nuts and be able to make more profits.
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much harm to the people of the
country. ‘The previous speaker said.
that it is not injurious to the health
of  the peopie, but it-is not a fact. It is
quite clear and certain that the health
of 'the peéoplé is ifjuréd on account of
usé of the vanaspati-ofl or ghee. Real
ghee is very much helpful fer heaith
purposes; vanaspati oil or ghee is not
so much helpful but on the other hand
is injurious-—of course, there i
difference of opinion on this among
doctors and scientists. I am not a
seieiitist, but I can say that it is not as
helpful as reasl ghee. I is-quite neces-
sary that vanaspati ghee or oil should
be coloured and that is the demand.
In order to aveid adulteration, in order
that people should get real ghee, in
order that it should not be injurious
to the heafth of the people and in order
that these industrialists who prepare
this vanaspati oil should not get un-
dize advantage and profiteer, it is very
neces¥ary that #ich atféhtion should

fir W g we am
et Wl sr A b ol e of
d & @y duwrw g ts o @ o
gn & fsdft 7 Psdt w7 @y
g wd W pam ¥
veze F ugd qger e lEw A% @ {,
7 TR m siftew amw we
t ™ g gw Agw T s
R W A TE Y IW GGA W
% WgE W1 St I€ €T e
& swad ff aw oawed & @
frfid 2 v m 7 at Pwoh
w w Trvw g T WP AT
s vt dR fR T Pe v 3 Pt
@ gt wfx & ok, ¥ T @
= o®



m wmmmm ﬂmmh wwwndmf ﬂdmwﬁﬁ % _¢ qfq % e
HITEE o mw 154 ¥ mwmmm&mwm ﬂw _m“mtm
n...mm E .mﬁ. m .m_m m wuf £ hmﬁ
S ESpp gyt mgw 4 f%mﬁ.wf mmﬁ £
mMﬁWWwd g m memwmmwf ﬁwmmnwmmmWMmm#cmme ;
3 EpelT £peif wa wﬂm«eWanmhﬁ mmd
R T T
m ﬁw\mm .m.ﬁ.nﬂth.nd.mmw% Wwﬂ#ﬂfﬁw .m _«,nw.m.mfw
m mmnamnmﬁﬁ FEEFE™ E E FE*T " EF E%%
’ @ﬂtm«m wwwdmmm«me ﬁm nm wmwmmmmm- nwﬁ
: ;ﬁmﬁ-ﬁmiw%m SR M TN A TS
! T *euE mwﬂﬂ Br ohe B gk fU
: .m wwﬁﬁm nm % ﬁ.mfm"mw m m,mm
EopEYpg,t m wmw mw ¥ epEroET
,maw.m.m E wmwvnmdhmw e EEFE umm ™ mhw
= e .mwmm.mumauinm m .w.m mw mmwmd$ .wm"m P

mmrwm hd«m EEE; s MWWhmm *FE

1205

»EEEELE



Manufacture and ' 1208
Sale of Vanaspati Bill

26 NOVEMBER 1954

Prohibition of

207

m@wwwﬁ#wmmﬁwWWW mmww Eeefe

EEEECEPEELEEeEE BRI
m,mm W,wm ] immw I
ﬁm wwﬂ EE mw“ﬁhhmwm#mmwmﬁfﬁ w wmm m
mmwﬁaw R T B mmmﬁmmemw
RIS LN
* w po repEnis® ®
rEEEEES: ﬁﬂwﬁmm m w+ﬁmmmmwwWﬁm 4719994 M
SRHIGHE
1424 24 mm hmwm oot cestREEEY F
mm Ew SETE mmw 2 ﬁﬁ mww
] mmﬁ wm ﬁwm wfmhmmmanw cnﬂm wﬁm E
Wm.m@ .m,m“wnmmnm w;m hﬁ.mmwmﬁmw”mﬁ#w.m mem
= 42

nmx_uxs
hmﬁw@mmmw



Manufacture and 1210
Sale of Vanaspati Bill

.26 NOVEMBER 1954

Prohibition of

1209

T T R
T I R R DR
HEN AR ErppErpEenil?
EEE ﬁ_nmm_%ﬁ__hmw ® w.m 3 B wm w m Fu®d m_,.,w
quwﬁmﬁmhﬁmﬁ *Hw M$wﬁﬁ¢mmﬁﬁw S L1 ey
n.u..._m. SRR E aX ’
snb o pn Rt e Bt
nWﬁwwwwmﬂﬁﬁwmww#ﬁm E.. mw mwu#mﬁmmmmﬁhﬁm#
EEFEFEERLEES m,mm *EEE mnﬂ.ﬂ e
AN T M M 1 S,
mmmwmwmamm-mﬂn & wfwh.wwnmwy ﬂﬁ.m.mfmw,mﬁ
ﬂww.mwwmmmm?ma 1 M wwuﬁmwmwhmmmw
*F _EEpsEE E mm oy mm mmawwﬁﬂagmnmdeﬂﬂm
= F #@Mf £ * m M m bt % F
mmmmﬁ#wm nﬁ#ﬁﬁﬁm mmﬁﬁ memnww

.m sEE¥pp -mFXE - umm-m EEE
1334 M4 S 353 M0 T T ﬂmmmmmmﬁhm T



.26 NOVEMBER 1954

Prohibition of

1211

Sale of Vanaspati Bill

. Manufacture and 1212

.m. mm_w.w.._w.w. wmnhm ¥ m.w\”m.mdiﬁmm m.m,mnm km,
it ieh m;m il g
.M,mﬁ _m,mmﬂ.n_m,mﬁ.mﬁdm t nmf P E ,rumw.m mf.mm .m&
ﬁa«mWMwm¢ﬁmmmmma mmda mm emm M«h M.
sBippsinsiingrig st s e mmmm s
mwmmwﬂfmhf.m.mwm.w.wm mm m .mm.m ?wm mfﬂwmwm.m
mhm_.mmmm.mmmwwwmmmw uw\mmmwmumm.mma mmwhhﬁ * g
TR i e
em Maﬁ *wwmmmw mwmmwm” mwwmnm mmmmmm
wmwm HESHUSHHE U

g e I NT NS
mmw m wmm “mm# mwh ,m_u m.m m hnwnm mw
.?mm mmnmﬁw ,mmh...m.mnmmm ‘mcwmwa “m,mhmﬁa wmmmw.ﬂw



1213 Prohibition of

o1 Aqew ag § TH I @ A R
2 '

B W FT Fg & T R A
TRd ¢ s aaafe ot aem & Yo | w9
smr & f6 @i g9 gatwe qar wvd
¥ Po ov@ o aemr o @i W
dar et &1 ag Pdtew wret @

fe et &1 gwe a Paeet @

Rt

4

;ﬁﬂ
17
'
|
4

“A 4444
¥
1

173
:
e Y5 2,

26 NOVEMBER 1954

Manufacture and ga14
Sale of Vanaspati Bill

g wed ¢ M5 grew o1 @7 arfren
&7 afe ereer & F @7 W wwhr gty

Shri Dabhi (Kaira North): I rise to
support the motion moved by my hon.
friend Shri Jhulan Sinha that the Bill
to provide for the prohibition of manu-
facture and sale of vanaspati be taken
into consideration.

My hon. friend Pandit D. N. Tiwary
said, first prove that vanaspati is
injurious by any scientific method. I
would like to remind him that a few
years ago, experiments were carried
on in the Government Research Insti-
tute at Izatnagar. These experiments
showed that in the third generation,
the rats which were fed on vanaspati
became blind.

Shri Tek Chand (Ambala—Simla):
many men have become blind?

Shri Dabhi: I would reply to every
point raised. 'The point is this. At
that time, the Government was per-
turbed and the. whole country was

perturbed.  We know that experi-

mentation in food was going on with
rats. If this food is injurious to rats,
it would be equally injurious to human
beings.  During ‘that time, I had

‘brought forward a Bill for prohibiting

the manufacture and sale of vanaspati,

in the Bombay Legislative Assembly.
Dr. Gilder who was in charge of the

Health Department, while replying to
this point about @xperiments, said
that it was found that though the rats
had really become blind, it was not
due to vanaspati being mixed with
food, but that it was due to the fact
that the rice was an inferior Bengal
variety. In Bengal, there are also poor
people who may be Jed on inferior
variety of rice. All of them are not
blind. However, that was the argu-
ment. My point is this. Those people
were also secientists. Were they
wrong? There were some scientists
who had come to the conclusion, after
experiments that  vanaspati was
injurious to a certain extent. They
said three generations. Vanaspati may
not be injuricus immediately; but it
may be injurious in the long run. Ag
was pointed out by Seth Govind Das,
there are certain things which may
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not be injurious immediately, but
which may take effect after a long
time. It may not be injurious now
because those who take vanaspati may
take other food which is rich.

As 1 said, Government were per-
turbed and again experiments were
conducted in other laboratories under
the auspices of the Ministry of Food
and Agriculture, on the comparative
nutritional value of edible oils, hydro-
genated oils and ghee, What was the
conclusion arrived at? The conclusion
was that hydrogenation does not
improve the nutritional value of oil,
that compared to the other oil groups,
the hydrogenated oil did not produce
any deleterious effect or distressing
symptoms peculiar to the animals
receiving it, that this is the case of
vanaspati of melting point 37 degrees
centigrade and that this may not be
applicable to vanaspati of a higher
melting point. Even taking for grant-
ed that these experiments were quite
all right, what do they say? They
say negatively that vanaspati is not
deleterious as compared to other oils.
The experiments have shown that
vanaspati is not at all superior to any
ordinary oil and that too when it is of
the melting point 37 degrees. If it is
of more than 37 degrees melting
point, perhaps, it may be injurious
also. From these experiments, it is
quite clear that though it may not be
injurious, it is not at all superior even
to ordinary oil. Vanaspati is generally
manufactured from groundnut oil. It
is not superior to sesamum oil or
other oils. After all, you can say that
it is not injurious. The question arises,
even if it is not injurious, it is not
superior and why, then, people have
to pay for it a higher price, and why
should its manufacture be allowed,
making the people pay a higher price
for it. There cannot be any doubt,—
everybody has admitted it—that vanas-
pati is the greatest adulterant of ghee,
and that as a result of this adultera-
tion which is going on on a large
scale, it is not possible to get any good
ghee whatsoever. Every one knows
to what extent adulteration is going
on and Government themselves have
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admitted it. In answer to my Starred
Question No. 74 asked on 6th Novem-
ber 1952 in this wvery House, viz,
“whether it is a fact that adulteration
of ghee with vanaspati is going on to
a large extent in the country,” hon.
Dr. P. S. Deshmukh replied stating:
“Yes, Sir, it is a fact”.

Then, an article appeared in the
July 1950 issue of the Journal of
Scientific and Industrial Research
embodying the analysis of prevailing
samples of ghee in Bangalore and
Mysore which showed that only 9 per
cent was ghee. 33 per cent had no
trace of ghee, 33 per cent had only
a trace of ghee and 25 per cent con-
tained very little ghee.

A meeting of the representatives of
the Go Seva Sangh and Vanaspati
Manufacturers' Association was held
under the chairmanship of Shri
Jairamdas Daulatram, the then Minis-
ter of Food and Agriculture of the
Central Government, on the 14th
September, 1948. The report of the
proceedings of this meeting is incorpo.
rate in the pamphlet entitled
“Hydrogenation of edible oils should
stop”. At page 18 of this pamphlet—
these are very important words—it is
stated:

“In this meeting the representa-
tives of the Go Seva Sangh pro-
duced samples of reflned oil and
Vanaspati. A sample was shown
in which a few drops of genuine
ghee were put in the refined oil.
It passed off for ghee. The sample
of vanaspati had the colour and
odour of ghee, The manu-
facturers’ representatives were
asked whether it was they who
put the odour. They admitted
that it was they who did it and
explained that they did everything
so that vanaspati may resemble
ghee.”

That is the
present,

There is one important point with
regard to nutritive value. It is now
established beyond doubt that
adulteration of wvanaspati with ghee

state of affairs at
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is going on on a very large scale. Now,
with regard to this effect of adultera-
tion, I am reading from the Health
Bulletin No. 23 published by the
Government of India in 1951. This is
what is stated in this Health Bulletin.

“Animal fats such as butter or
ghee contain vitamin A, but .when
they are adulterated with vanas-
pati, the vitamin content of such
samples will get diminished.”

So, it means that even the original
vitamins that were contained in the
ordinary ghee, when vanaspati is
adulterated with it, will also dis-
appear to a very large extent. So,
two things are established beyond
doubt, that vanaspati may be injurious
if it is not of a particular degree
melting point, and it is not superior
to ordinary oil. Now, the question is
why should then people be mulcted?

My friend Mr. Tiwari who is not
here was stating: “Why should people
have to pay for ghee? They get
vanaspati at a cheaper price than
ghee, and therefore they buy it"” I
shall reply to that, but then one thing
is certain from the Government report
that at present the annual production
of vanaspati is about 2 lakh tons. You
will see it is equal to 44,80,00,000 lbe.
Let us suppose that out of this only
30 crores lbs. of vanaspati is sold un-
adulterated. If we calculate that at
least four annas per Ib. is charged
more for vanaspati than ordinary ghee,
it comes to Rs. 7,50,00,000. Then,
adulteration is going on on a large
scale, but I have calculated that only
14,80,00,000 1bs. are used for adultera-
tion with ghee, and when it is
adulterated with ghee, it means that
the people who buy this adulterated
stuff have to pay the price of ghee
because it is sold as ghee. Now, for
every lb. these vanaspatiwallas or the
traders get at least Rs. 1-4-0 per 1b.
and if we calculate in this way, it
comes to Rs. 18,50,00,000. So, we are
mulcted on the one hand by being
charged a higher price for a stuff
which is not superior to ordinary oil
and on the other by adulterating this
stuff with ghee for which people are
mulcted to the extent of Rs. 26 erares
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every year. From this point of view,
it is a huge drain on the ordinary
people. We say that our people are
very poor, but then this is the case,
and that too without getting any
nutritive value. This is one of the
reasons.

Apart from that, there may be
certain difficulties and it may not be
possible to stop this. But I am of
opinion that unless this vanaspati is
prohibited altogether, adulteration will
never end.

Shri Algn Rai Shastri: You are
right.

Shri Dabhi: It is said that by send-
ing it to the laboratory, adulteration
can be found out. But this adultera-
tion has now spread throughout India,
even in small villages, and how is it
possible to send it to a laboratory from
a village?

The Ghee Adulteration Committee
which was appointed has definitely
stated that even if you add some oil,
adulteration could not be stopped and
that could never under the circum-
stances be detected. Therefore, add-
ing of sesamum oil is no solution.

I do not know where is the necessity
for solidification of this vanaspati. It
is argued that vanaspati as ordinary
oil may be impure, it gets rancid. I
do not want to go into that, but taking
it for granted that it is a fact, them
what is the remedy? Let the manu-
facturer purify that oil. Let him
remove all the impurities and sell it
to the people, so that people may not
have to pay the same price on the
one hand, and on the other hand it
cannot be adulterated with ghee.

Then, it is argued that oil has to be
hydrogenated because people do not
like it in its liquid form, and there-
fore it should be in a solid form. In
the cold season ghee becomes solidi-
fied, but nobody takes it in a solid
form. We uge it in the liguid form
for spreading it on chappati or serv-
ing on rice. Again when we use it for
frying puris and cooking wegetables,
it gets into liquid form. Where is
there the necessity of doing dravida
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[Shri Dabhi)

pranayam here? In dravida pranayam, .

instead of catching hold of the nose
directly, they put the hand round the
neck and then catch hold of the nose.
This suggestion is also just like that.
They say, it should be solidified first;
then, it should be liquified; where is
the sense in doing that? I do not
understand this. If Government feel
that they should not stop the manu-
facture of Vanaspati, then they must
provide purified ghee, without any
impurities in it. If they want that
it should be there, let the manu-
facturers be asked to purify oils. But
where is the necessity- of solidifying
a thing, which is going to be taken
only in a liguid form? (Interruptions)
My hon. friend Pandit Thakur Das
Bhargava has stated that this vanas-
pati is also being adulterated. But
the ordinary people do not know that.
‘They go by what appears in the news-
Ppapers, namely that vanaspati is the
onlythjnginﬂneworld.whichispure
and unadulterated.

My hon. friend Pandit D. N. Tiwary
-asked, how is that possible, how is it
that vemaspati can be adulterated? 1
shall only read a few lines from the
Harijan dated 19th August 1950, from
‘an article entitled ‘Vanaspati also
“mdulterated’. This article reproduces
what the Hindusthan Standard wrote
‘in connection with a particular case on
‘this matter. A particular manu-
facturer was ' convicted for adulterat-
ing vanaspati with some inferior stuff,
and the Calcutta Magistrate sentenced
him to some imprisonment or fine. The
Hindusthan Standard of Caleutta, in its
issue of July 27, 1950, has referred to
this conviction, and this is what it
wrote:

“It appears that the adulteration
in the particular form that figured
in the Calcutta case was done in
the factory itself, according to a
design,.in the formulation of which
some-‘scientists’ brain must have
made - its proper contribution.”

So, the capitalists use the scientists’
brains for the purpose of adulterating
vanaspati. Why are they doing like
this?

Sale of Vanaspati Bill

Everybody has stated, and even
Government have stated, that it should
be coloured. Before I reply to the
points raised in this regard, I would
like to state one fact in this connection,
When I was a member of the Bombay
Legislative Assemhly, in 1949, I my-
self had brought forward a Bill for
the prohibition of the manufacture of
vanaspati, and since everybody was
in favour, it was on the point of being
unanimously passed. But it so
happened—there, the whole procedure
is different—that at the first reading
stage, while replying to the debate,
the hon. Minister in charge rose and
gave a definite assurance to me and to
the whole Assembly that within six
months, Government would take steps
to see that vanaspati was coloured.
But what happened? The Bombay
Government were prepared to see that
vanaspati was coloured, but then a

Jetter came from the Central Govern-

ment, from the then Food Minister,
askhgthemnottopmceedhastilyh
that,matter. This is what happened.
I know that this letter was sent from
the Central Government to the Bom-
bay Government, because I belonged
to the party which was in power at
that time.

Sardar A. S. - Baigal (Bilaspur):
What was the reason?

Shri Dabhi: Whatever may be the
reason, this is what happened.

Sardar A. S, Salgal: The reasons
cannot be disclosed.

Shri Dabhi: My hon. friend Pandit
Thakur Das Bhargava has referred to
colouring of vanaspati, and the opinion
of Dr. Satish Chandra Das Gupta. We
know Dr, Satish Chandra Das Gupta
is a great scientist, and a sarvodaya
worker in Bengal. He had also
suggested coloration by the use of the
red oxide of iron, which gives a faint
rosy tinge, such as is given to jce.
creams. Even the colour suggested
was excellent, being the colour of jce-
creams. But I do not know why this
suggestion was not accepted.

Shri Tyagi: It will become red,
which is a political colour.



1221

Shri Algu Rai Shasiri: Let #he
capitalists suggest some coleur, and it
will be accepted.

Shri Dabhi: Taking it for granted
that Guvernment are not in & position
to find any suitable colour, 1 do not
understand why Government should
take upun themselves ..........

Shri Nambiar (Mayuram): Red is
the best colour.

Bari Dubhi: ...... the burden of
finding a suitable colour at all. This
vanaspati is being manufactured for
the benefit of the wvanaspatiwallahs,
witwe mulet the people every year tg
the tune of nearly Rs. 26 crores, as 1
have already said.

Pandit Thakur Das Bhargava: They
spert Rs. 7 lakhs or so only for pro-
paganda after my Bill was intreduced.

Shsi Debhi: Let a suitable colour be
found for the coloration of vanaspati,
or let the factories be stopped from
manufacturing vanaspati. Let a suit-
able time be given to the factories,
say, six months or twelve months,
within which they should find out a
suitable colour: otherwise, stop the'
manufacture of wvanaspati altogether.
Let them use the scientists” brain,
which they use now for adulterating
vanaspati, for finding a suitable colour.
If that is done, there is an end of the
matter. I weuld suggest that Govern-
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ment should not take upon themselves

the responsibility of finding a suitable
colour,

Shri
end it.
Shri Dabhi: This question sheuld be

left to the vanaspatiwallahs them-
selves to solve.

Algu Rai Shastri: Mend it er

There is one other point to which
my hon. friend Pandit D. N. Tiwary
made a reference. He said that the
poor people were using  vanaspati.
during marriage feasts etc. for the sake
of izzat, as ghee was dear and they
could not afford to buy it. It is really
foolish on their part to do so. If they
are under-fed, and they do no: have
the means to purchase ghee why
should they pay a higher price and
get vanaspati for use, instead of buying
0il? Why should they be so foclish?

Mr. Chairman: May 1 know from
the hon. Member how much more time
ne will require?

Shri Dabhi: I would reguire abuout
ten or fifteen minutes more.

Mr. Chairman: Then, the hon. Mem-
ber may continue his speech on the
next occasion.

The Lok Sabha then adjourned
Eleven of the Clock vn Monday
10th Nowember, 1954,

till
tre





